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CENTRAL ADMINISTRATIVE TRIBliNJAl
PRIf-'CIPAL BENCH„nR7J. :l

O.A,NO. 147/86 iqp
T.AJ.JU, 213/86

DATE OF DECISION 14»11.19e6

Piahash Chandar Kamboj

A»hok Kapoor ^Petitioner

B,S. Arora ^Advocate for the Petitioner^!)

f Versus

Union of India and others Respondent

/

Pillay ^Advocate for the Respondent(s)

CORAMs

The Hon'bJe Mr, S.P. FIUKER3I. ADPIINISTRATIVE ^qEMBER

The Hon'ble Mr„ P1.B« WU3UWDAR. JUDICIAL WFWRFR

JUDGMENT.

S.P, nukerji; A.f^.s- By thie order, we dispose
•

of both O.A. No. 147/86 and OA No. 213/B6 uhere ths issues

raised and the relief sought ar« more or less identical.

2. In both the aforesaid two cases, the applicants

Shri Plahesh Chander Kamboj and Shri Ashok Kapur, inho are at

present working in the scale of Rs. 425-700 as Head Clerks
/ •• •'

in the Northern Railway T.T. Organisation, en an ad hoc basis.

have claimed seniority above the common respondent, Shri

Ditender Kuraar, who has been shown senior to them in the

provisional seniority list published in December, 1985 and

placed as Annexure 'C to the application of Shri Hahesh Chander

Kamboj, They havs also claiuisd that on the basis of the higher

post held by them consistently in the past as compared to that af

Shri Ditender KuMar and on the basis of th« higher seniority, they

should be given higher pay-scales with effect frcfn 1,1,1979 in the
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cast of Shri Aohok Kapur and 1.1.1984 In the case of Shri

Mahaah Chander Kamboj.

2. Us shave hoard the argufflenta of the learned cdiinsai for both

the parties and gone through the dociimente carefuily.

Learned Counsel for the respondBnte, i.e. the Railway

authorities, Shri Pillai^, has challenged the averfflent that annexure

•C to the petition of Shri Rahesh Chander Kamboj is a provisional

seniority list. According to him, it is only a etataaent of

particulars on the basis of which a provialonal seniority list

be prepared after considering the representations against the

eaid annexure 'C, whereafter the seniority list will be finalised

"" opportunity to all concerned to rspresent against the
provisional seniority list also. It is beciiise of the rtdn-

deterainatlon of irr^r ee eeniority amongst the two appl-icantf txw«A
RLthe cofflnon respondent and others that the appoint«enta to the grades of

Store Clerks, Senior Clerks and Head Clerks have been made on an

ad hoc basis, both of the two applicants and respondent Np. 4 also.

4. Ue feel that both the aforesaid two Applications claiming

seniority as well as higher pay-scales are quite premature and cannot

Of the officials in the Rinisterial cadre is yet to be finalised and

only thereafter, the question of further promotion and the dates

from which the promotions will take place, can be determined. Even

in cases where appointments have to be made on the basis of selection,

seniority will play an important role. Therefore, it will be premature

and unfair to those who are not before us to determine the question of

promotion to the higher grade even to selection posts on the basis of the

material before us.

I

5. Accordingly, we dismiss both the Applications as premature with

•• .s/*-

be adjudicated upon by us at this stage. The inter«^a seniority.
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the direction that the respondents, i.e. the Railway authorities,

should circulate the prowisional seniority list within six weeks and

invite Objectione thareon and finalise the sentority list within t«o

raontha tl^reafter. After this drills they nay consider the question

of adjusting the various officials in the cadre to the various posts

from certain dates in accordance with the rules. The applicants

before us will be at liberty to move this forum, if so advised,

if they feel aggrieved by the final orders passed by the respondents

in this Blatter.

there will be no order as to costs.

(Pi.B.^PiujuBidaf)
DuJtlcial PSamber

14.11.1986^.

\ \' iV'il

:..l> •

(S.P. Rukerji)
Aditi inistrative •Wember

14.11.1986.
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